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IN THE CENTRAL AD.RINISTRATI\/E TRIBUNAL,
PRINCIPAL BENCH, NEU DELHI'

Regn.No, 1039'of 1938

3» L, Kaul

Versus

Union of India & others Respondents

CORAH:- Hoh'ble f-lr. Dustice 3.0, Jain, J ice Chairman*

Hon'ble Mr. Birbal NathjAFI,

Present; Fir. 3, ''/idyalankar. Advocate for the applicant,-

ORDER(Oral)

This is a fresh application, for seeking relief

in respect of an order passed by this Tribunal in

TA-237 of 1985 (CU No. 636 of 1976) Allah Saksh & others

\/s. Union of India & others on 1 1-9-1987 to 'Jhich the

petitioner uas a party. The operati\ye part of the order

runs as under';-

"In the result the application is dismissed
uith the' directions that the respondents (j)-
to (40) should count for the purpose of
seniority' in Grade lU, of the C.I.S. their
serv/ice as Simla rionitors/lnrormation Assistants/
Sub-Editors as the case may be only from the
dates the posts held by them uere included in
Grade-rj: of the CIS'.'

The petitioner admits that he uns one of the

respondents arid as such he would be covered by the

aforesaid order. Though he further states that no rej-ised

seniority list of Grade-Ii/ employes has-been prepared,

but he has filed the extracts from the said seniority list®

When questioned, 'the learned Counsel for the petitioner has

not been able to shou us hou the seniority list now prepared

by the respond.ent-departrncnt is in contravyention of this '

Court's order dated ' 11-9-1 987.
u, <

The application being uevoid.of any (norit is

dismissed in limi ne. . . •

• (Birbal .N^]/),
•Am

Date of Order; 3-6-1988

.... Applicant
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